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nspection of Marriage Home with respect to order passed on 12.08.2024 by

Hon,ble National Green Triubnal, New Delhi in OA no. 789/2024 in the matter
of Islam Vs State of Uttar Pradesh.

1. Background:-

Hon,ble National Green Triubnal, New Delhi in OA no. 789/2024 in the
matter of Islam Vs State of Uttar Pradesh has passed order on dated 12.08.2024.

The main part of order are reproduced here:-

€«

viveevve. 2. Complainant had said that near his residence there is a
marriage home which is operating illegally by Ajaj S/o of Munna and it is causing
noise and air pollution due to fireworks and operation of DJ in the night and also
dumping solid on liquid waste from Rana Talab road causing damage to

environment due foul smell.

4. In view thereof we constitute a Joint Committee comprising District Magistrate,
Ghaziabad, Uttar Pradesh State Pollution Control Board and Municipal

Corporation, Ghaziabad.

5. District Magistrate, Ghaziabad shall be the Nodal Agency for coordination and

compliance of this order

6. The above Committee shall visit the site, collect relevant information and if finds
any violation of environmental laws, take appropriate remedial, punitive and
punitive action in accordance with law against the violator(s) within a period of
rwo months and submit a Compliance Report with Registrar General of this

Tribunal who may place the matter before the Bench if any further order is

»

required. ... ... ... o oveouens

2.Compliance:-

fokih Y



In compli 29 B E s

pliance to aforesaid direction inspection of Marriage Home was carried out
. B . . . ou
by joint team comprising officials from District Magistrate, Ghaziabad Regional Office

Uttar Pradesh Pollution Control Board, Ghaziabad and Nagar Nigam, Ghaziabad on

22.10.2024. During inspection observation made as follows:-

uestion is situated
ed Malik at

alika

pection it was observed that the Marriage Home in q

ab Malik Marriage Home proprietor Shri Jav
oni, Ghaziabad within the area of Nagar P

1. During ins
in the name of M/s Nav
Dari factory Mohalla toli tehsil L
Parishad Loni, Ghaziabad.

pection Shri Ajaj S/o of Munna, resid

d was present and it was reported t

ent of Mohalla Toli, tehsil loni,
hat no booking have been

were being carried out

2. During ins

District Ghaziaba

made since last 06 months. During visit no events/function

by the marriage home.
e was employed in

ed by Shri Ajaj S/o Munna that h

3. During inspection it was report
job since last 06 months and

not engaged with

said marriage home and left the
4 is attached here:

age home. In this regard notarized affidavit dated 22.10.202

marri

with as Annexure-L
arriage home is in

g inspection joint team observed that the maintenance of m

4. Durin
t in operational condition. During visit video

condition and presently 1o
s attached herewith as

poor
o done an

d the pan drive i

.recording of Marriage Home als

Annexure-I1L.
found near by the Marriage

During visit dumping of solid/liquid waste was not
n the same matter OA no. 74/2024

Home.
en Triubnal,

6. Further it is also pertin
Islam Vs State of U.P. & ors W

New Delhi and in compliance of order p
UPPCB has been filed on dated 01.08.2024 and the copy of

nnexure-III.

ent to mention here that i
as. filed before Hon
assed on 02.05.2024 deta
same is a

,ble Nat_ional Gre
iled response by

ttached here

with as A

3.Conclusion:-

?{m&%c«/@ %(l/

0 >
i T

i

#
VR IO

*

i




During inspection joint team observed that prima-

facie the marriage home in

question is not in operative condition and presently no events/function is bemg carried

out. Photograph taken during visit given below:-
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22/10/24 02:23 PM GMT +05:30

Pradesh 201102, India
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P7xv+g67, Mustafabad, Uttar Pradosh 201102, lnd
Lat 28.74874° Long 77.2933°

22/10/24 02:21 PM GMT +05:30

Therefore the above compliance report is submitted before this tribunal for

kind consideration and further necessary action as the tribunal may deem fit and

proper.

~fx wlasd
(Kunwar Santosh Kumar)
A.E.E.
U.P. Pollution Control Board,
Ghaziabad.

(Raj endra Kpmar Shukla)
Sub-Divisional Magistrate
Loni, Ghaziabad

ommissioner
Nagar Nigam,
Ghaziabad
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4 ﬁwv‘f:m Regional Office, U.P. Pollution Control Board, Ghaziabad
-4:\“.’"‘%‘. Website- www.uppcb.com, e-mail:roghaziabad@uppcb.in
FHew weA 1 LOREE. /NGT-219/0A-74/24/2024 et .Q.!].%j.}o?/tp
To, A

The Registrar,

The National Green Tribunal,
Principal Bench,
New Delhi.

E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: _Response on behalf of U.P. Pollution Control Board in compliance to direction issued
on 02-05-2024 by Hon'ble National Green Tribunal, New Delhi in OA No-74/2024 |
Islam & Ors. Vs State of Uttar Pradesh.-reg. ‘
Respected Sir,

With reference to the above-mentioned subject in compliance of Hon’ble National
Green Tribunal, order dated 02.05.2024 Islam & Ors. Vs State of Uttar Pradesh, response is
hereby submitted for kind perusal and necessary action please as authorized undersignatory

to file response by UPPCB, Lucknow vide letter dated 01-08-2024, (cc;py of letter is attached).
Enclosure: As above. '

Yours Sincerely

(ViKds\Mishra)
Regional Officer
Copy to: '

1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.
2. Chief Environmental Officer, Circle-1,-U.P. Pollution Control Board, Lucknow for
information. . '

3. ShriPradeep Misra, Advocate, Hon’ble Supreme Court/NGT, New Delhi

necessary action please.
4. Law Officer-1, U.P. Pollution Control Board

for perusaland

, Lucknow for information.
L

Regional Officer -

S B — 8
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L A— 5. Let an action taken report be submitted by the Member Secretary,
I-ngt@gov.in preferably in

UPPCB before the

Registrar General of the Tribunal within three months by e-mail at judicia

the form of searchable PDF/OCR Support PDF and not in the form of Image PDF and if found necessary
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the matter will be listed before the Bench for consideration........
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

IN THE MATTER OF

OA No 74/2024
Islam & Ors Applicant(s)
Versus
State of Uttar Pradesh. Respondent

Action Taken Report in compliance to the order dated 02.05.2024 passed bv
Hon’ble National Green Tribunal. Principal Bench., New Delhi on behalf of

Member Secretory, U.P. Pollution Control Board.

1. That, the matter was taken up by tﬁis Hon’Ble Tribunal on the basis of an
application alleging that to the Applicant’s house,'there is a Nawab Malik
Marriage Home situated at Dari factory, Loni, Mohalla Toli, Loni Police
Station, Ghaziabad and that the said marriage home is operating illegally,
i e. without following any norms prescribed and throwing the dirty water
and the waste in Rana Talab Road which is causing pollution and emitting
the foul smell. It is also alleged that in the marriage home DJ ié being played
and fire crackers are busted till late night. Further an allegation of creating
noise pollution by use of heavy generators and air pollution by burning the

plastic waste material on the road. -

fonidy Xy Hi
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:~ Th?t’ in view of above the averment Hon’ble Tribunal vide its order dated
02.05.2024 has issued certain directions which is reproduced as under:-

“ . ind. Hence, we disposed of the OA directing the Member
Secretary, UPPCB to get the spot inspection done and find out the correct status

and extent of violation of environmental norms by the said marriage home and

take appropriate remedial action.

5. Let an action taken report be submitted by the Member Secretary,

UPPCB before the Registrar General of the Tribunal within three months by e-

mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR

Support PDF and notin the form of Image PDF and if found necessary the matter

will be listed before the Bench for consideration.

2

6. OA is accordingly disposed of....... .-

e to the abov.e mentioned order dated 02.05.2024

3. That, in complianc

Regional Office, UPPCB, Ghaziabad has issued a letter to M/s Nawab

Malik Marriage Home, Dari Factory, Mohala Toli, Tehsil Loni, Ghaziabad

on 25.05.2024 to provide information of bookings at Marriage

lawns/banquet halls, so that noise monitoring may be carried out. Copy of

the said letter is attached herewifh as Annexure-I.

4. That, in reply to the above, a letter dated 25.07.2024 along with notarized

affidavit was received in Regional office by hand stating that no bookings

f the said letter dated

have been made since 03 month. The copy ©

25.07.2024 along with notarized affidavit is attached as Annexure-IL.

n of Marriage Home was carried out dated 25.07 .2024 in

. That, the inspectio
of Shri Javed Malik, Proprietor of

e o

M/s. Nawab Malik Marriage
’ﬂﬁw\wsf

presence

L
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Ghaziabad.

" Home, Dari Factory, Mohala Toli, Tehsil Loni, Ghaziabad. During
inspection it was found that the Marriage Home running in the name of M/s
Nawab Malik Marriage Home, Dari Factory, Mohala Toli, Tehsil Loni,

Ghaziabad is situated under the jurisdiction of Nagar Palika Parisad Loni,

6. Photograph taken during inspection is as below:-

7. That, during inspection it was found that the s

having DG sets.

8. That, although during visit no events/fu
the Marriage Home, however in thes
Air Quality in respect of noise mo

locations and data of noise lev

aid Marriage Home is not

nctions were being carried out by
e circumstances to ascertain Ambient
nitoring which carried out from following

els are given in the table below:

Sr. | Area of Monitoring (Residential)

Date Value in dB(A)
leg

No. :
1 | Marriage Home is side, Toli

Mohalla Loni, Ghaziabad

25.07.2024 | Leq-63.8, Lmax-
86.8, Lmin-44.8

7 | Marriage Home outside, Toli

Mohalla Loni, Ghaziabad

75.07.2024 | Leq-69.7, Lmax-
98.4, Lmin-45.3

.

N

i

15
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'[73 |Near N.S.S. Memorial Public|25.07.2024 | Leq-69.7, Lmax-
school, Toli Mohalla " Loni, 89.4, Lmin-52.8
Ghaziabad

4 | Near House of Shri Varun sani, Toli | 25.07.2024 | Leq-72.9, Lmax-
Mohalla Loni, Ghaziabad 87.2, Lmin-57.1

Ambient Air Quality Standards in Respect of Noise as per The Noise
Pollution (Regulation and Control) Rules, 2000.

Area Code Category of Limit in dB(A) Leq
Area/Zone Day Time Night Time
C Residential 55 45

9. That, during inspection the marriage home has not provided a copy of

sanctioned map of the premises regarding which the UPPCB has written a

dated 28.05.2024 to provide the copy of sanctioned map.

10.That, during inspection it was stated by the proprietor of marriage home

that the MSW generated is given to private vendor but no such

records/evidence has been produced by him. Also no Solid Waste was

r 4
found dumped on open area within the premises. Furthermore during

inspection no plastic waste was found burning.

11.That, there is no facility for the treatment of waste water generated from

Marriage Home and in case of operation of wedding procession waste water

\ | generated is discharged on low lying land situated at Raja Talab Road.

} Further it was also observed that the waste water coming from nearby

residential area also meets at that place.

12.That, having regard to the complaint against throwing of dirty water/Solid

%"‘10‘5?/‘ Waste at Raja Talab Road and burning of plastic waste, a Jetter was issued

\ \Dc\}%/ %M\
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£ by UPPCB to Executive Officer, Nagar Palika Parishad Loni, Ghaziabad on
dated 24.07.2024 to look into the matter and take appropriate action against
the violation if any. Copy of said letter dated 24.07.2024 is attached as

Annexure-III.

13.A letter has been sent to Deputy Commissioner of Police, Ghaziabad for
effective implementation of Noise Pollution (Regulationand Control) Rules,
2000. Copy of said letter dated 30.07.2024 is annexed as Annexure-IV.

Observations and Suggestions:

1- As per monitoring of ambient air éuality in respect of noise level carried
out at Marriage Home and society, it has been observed that the noise level
is beyond permissible limit, even when there is no event/functions carried
out at marriage home. |

2- That, the Marriage Home M/s Nawab Malik Marriage Home, Dari Factory,
Mohala Toli, Tehsil Loni, Ghaziabad is located in compact residential area
within the limit of Nagar Palika Parishad Loni and noise treated due to
vehicular movement in nearby afeas may also be a factor to have an adverse

impact on noise pollution.

3. That, the Marriage Home should adhere to the guideline/building bylaws
issued by local authority (Nagar Palika Parisad Loni) ard shall furnish copy

of approved map.
4- That, under the Noise Pollution (Regulation and Control) Rules, 2000 its

provides, «A loudspeaker arc a public addresses system shall not be

used except after obtaining written permission from the authority” has

o Lo

17
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been made. Hence it is responsibility of owner to obtain necessary

permission from designated authority.
Therefore, the above action taken report is submitted before this Hon’ble

Tribunal for kind perusal and necessary action, which needs to be taken.

A

L (Vipul Kumar ) ' (Kunwar Santosh Kumar )
A.E.E. A.E.E.
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“ . ........4. Hence, we disposed of the OA directing the Member Secretary, UPPCB to get the

spot inspection done and find out the correct status and extent of violation of environmental norms by

the said marriage home and take appropriate remedial action.
5. Let an action taken report be submitted by the Member Secretary, UPPCB before the |

Registrar General of the Tribunal within three months by e-mail at judicial-ngt@gov.in preferably in

the form of searchable PDF/OCR Support PDF and not in the form of Image PDF and if found necessary

the matter will be listed before the Bench for consideration......... "
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#1. This OAis registered on the basis of the letter petition recelved from one Islam resident
of the Dari factory, Loni, Mohalla Toli, lkram Nagar, Police Station — Lonl, Ghaziabad. The complaint
of the Applicantis that in the neighborhood of the Applicants house there Is a Malik Marriage Home
sjtuated at Dari factory, Loni, Mohalla Toli, Loni Police Station, Ghaziabad and the said marriage
home is operating illegally and throwing the dirty water and the waste in Rana Talab Road which is
causing pollution and emitting the foul smell. It is also alleged thatin the marriage homeé pJis played
till late night and crackers are pusted. There Is also allegation of noise pollution by use of heavy

generators and air pollution by burning the plastic waste material on the r0ad. .cooseres
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